
O.A. INIO. 3,55 of 2008 

Order dated: 15.09,2008 

C()R AM.: 
14oji'bleMr.JitsticcK.'I'li,-tpka -giMeniber(j) IT !_ 

Hon'ble Mr. (--'.R.M(-)hapaftq,. Member (A) 

TJ-ds 0. A. has been Wed ivith a prayer to quash 

the inquiry report under Anenxure-AP~' and also the order of 

punishment warranted by the Disciplinary Authonty under 

Annexurc-AJ7. 

It -is revealed from the averments that 

challenging the punishment warranted by the Discipli:-qary 
L-1.1 	 f 

Authonity, an appeal has alrea-dy~ ffied on 18.08.208 as 

evident from Anexure-AM. It is also averred M' the Ori2' I Pna 

Application that an application for mtcrj_m order for stayuja 

operation of the punis."ient warranted by the DIs-C-1-plinary I I 

authority during the pendency of the appeal wass -also there 

before the Appellate Authority. 

3. 	After going through the averments and on 

hearing the Ld. Counsel appeaning, for the applicant, we are 

of the view that since the applicant has not exhausted all the 

remedies available to hini, the jurisdiction of flus -TnbuijW. 

cannot be entertal'Red at this stage. However, as the applicanf.".' 

has averred that an appeal is already filed, along 'W'Ith an 

application of interim stay, Mi the above ci-rcianstances the 

Ld. Counsel for the applicant cc-nfined to his prayer before 

this Tribunal to have a direction to the Appellate Authority, 

namely, Respondent No.3 to dispose of appeal dated 

18.08,2008 at the earliest and it is also prayed That during the 



Ib 

pendency of the appeal, the -interim application for stay of 

the operation of the punishment order also be considered by 

the Ap. peffiate Authon'tv. 

Considering the avernients in the O.A. and on 

hearing the Ld. Counsel ap-peumg for the- applicant, we are 

Of the View that this O,A.-th~,-~ not entertmable by this 
JA 6 W C- V C,,-- -t-- 

Tribunal at this stage we are Mclin.ed to 	a direction & 
4 

now confined before us to give a direction to the Appellate 

Authofity to dispose of the appeal as expeditiously as 

Dunno the Pendeiicy of possible. 

appeal therem', the Appellate Authority sh.aU also con";i'&-r 

the Uitenill application as exTeditiously as possible at any 

rate within 15 days from the date of receipt of a copy of this 

order. 

With the above direction, the O.A. is disposed of 

at the adnUission stage itself. No costs. 

The app"licant is directed to produce a copy of 

this O.A. as well as the copy of thi,,-; order before "the 

Respondents for compliance at the earhest. 
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